
CENTRAL aONINIiTRHTIVE TRIBUNAL
principml bench

NEIJ OELHI

D.A.No, 1290/50

Neu Delhi, this the 8th day of rlygust,

HoN'BLE RR,JUSTICE D.L.P'TEHTH VICE CHHIRIvmw(J)
HDN'BLE 3HRI B.K.SINGH MEr')BER(A)

Giasd Ram,
peon ,

(Ministry of Petroleum & Chemicdlis,
Deptt. of pBtroleum & Natural Gas^
2D8 'A' Uing, ohastri Bhauan, '
Meu Delhi, ^ . . Appl ic...nt
(3Y 3hri K.A.Oewan, .advocate)

Us,

Union of'India, through.*

1 . The jscrytzr.y,
Fiinistry of Defence (DGQh)
South Block, nbu Delhi.

A

V.

i

2. The Inspector,
Quality Assurance Establishment,
Ministry of Defence (DGQrt)
North India, Anctnd P^^baty
Neu Delhi.

3, The Administ rat iye Lfficer,
duality f-vssurance Estab 1 ishment,
f^iinistry cf De fence (JGIjAi) ,
North India, Hnand Parbat,
Neu Delhi, ..Respondents

(By Shri'ML lierma, Advocate)

•ORDER (QRmL) ,
HON'BLE riR. JUSTICE D.L.FiEHTA VICE CHalRr-lAN (3)

None present on behalf of both the parties.

The applicant u=is holding the post of permanent

Vieuer ' C uith the then Inspectorate of Genaral

Stores, North India, ^nand Parbat, Neu Delhi, Cn

account of studies of establisinment by the 5taff

Inspection Unit, T'linistry of Finance, the applicant

and others uere declared'surplus and movement orders

were issued on 27~5-71 to report for duties to

Pliinistry of Petroleum & Chemicals, ueptt. of Petroleum

& Natural Gas, Directions were also giuen that he

uill draw pay in his prdsent scdls uith effect from

the date he joins t hat >iant rala ya and his pay uill bs
^ • r

protected by treating'as personal to him, Applic.^nt



has filed this pritition aftsr 19 yGcirs on the ground

that this Tribunal h^s decided sorne T.As including

T,A„No,502/86 of 'Jhanput Rai 'Js . Unicn of India on

20-1-1989, It uill not be out cf place to mantion

that on page 3 para 3 of ' t he jjudgfnent it has been

specifically mentioned that according to the plaintiff

the notice of termina.ticn was illegal as under the
£

scheme of rsdeploymant , he was to be posted in the

Central Pool of the surplus Staff Cell and offsred

equivalent post auailabls in other Central Depairtments

in accordance with the JjG I's letter of 22-1 0-1 970»

This Bench accepted the petition and directed that

the termination orders be set aside. The case of

the applicant is totally different from the c.jS8 of

Dhanpat Rai & Ors, The applicant uas absorbed ag.ainst

the post of peon and his pay was protected. Thus

he cannot have any grievance apart from ne is approaching

the Tribunal after 19 yeais of service.^ This Tribunal
hds no .jurisdiction to. entertain this petition. The

i-'.A, stands disposed of accordingly. No costs.

• ro r-i m T* l_i Ir^.ember(A) Vice Chairman (3)
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